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NMTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

QRDER DATED 25,5,2004,

Heard Mr,V,Narasineh,Learned
Counéel appe-ring for the Applicant amndé Mr,S,
B, Jena, Learned Additional Standing Ceunsel
appearing for the Responients and peruseé the

materials placed en record,

By filing this Original
dpplicatien, the applicant has ventilated
his grievance# td the effeet that the
Respondent No,2 had given appointment te
Respondent No,4 in vielatiom of the
Recruitment Rules governimng the selection
for the post in guestion,In his applicétion
he has averred that the éesyondent Noo 4
who has been sclected as EbDA w@s not a
recident of Kateringia ?0 whereas,
residency qualifieatien?ene of the
important eligibility conditions for
appdiintment to the post ef EDDA,In
support of his contention,learned counsel
for the Applicant has drawn our notice
tothe fact that the name of Respondent
No.4 is reflected in the voter list of
village Sadingia and from that he wanted
to draw the conclusion that the Res,No,4
has procured the job by misleading the fact
which should be construed as misconduct
by the Res,No,2 and should have dispensed with
his service,

Respondents have denied any
irregularity in the selection to the post
in question by filing a detailed counter,

Alonewith the counter,they have alse submitted
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the original application fomm in whieh

Respondent No.,4 had submitted his candiédature

( Annexure-R/6) wherein he has disclosed his

permgnentAhome address as @ At/Po:Sadingia,

Via.Phiringia,Dist.Kindhamal and also

annexure-7 of the letter submitted by the

owner of the house of Mr,Ralaram patra

of Village Kateringia i.e, the post village,

o

Having regard to the facts of this'

case,it appearsthat the allegation brought

by the applicant that the Respondent No. 4

had secured appointment by falsely declaring

b
4 to the resident of Katering¢a does

appear to hold any water,In the aforesaid

facts and circumstances of thecase,we se¢ no

merit in this O.2. which is accordinely

dismissed,Ne costs,

‘WKCE~CLAIRMAN




